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ORDER (Oral)

Justice Ashok Agarwal. Chairman

By the present OA, disciplinary proceedings

initiated against the applicant by an order issued on

14.12.1999 at Annexure A-1 are impugned on the ground

that the charges levelled pertain to a period prior to

four years of the issue of the charge sheet and hence

barred under the proviso 2 (b) (ii) to Rule 9 of the

COS (Pension) Rules, 1972.

2. We have perused the articles of charge as also

the statement of imputation of misconduct contained in

the charge sheet issued to the applicant and we are

not satisfied that all the charges contained therein

pertain to a period prior to four years from the date

of issue of the charge sheet. Hence the aforesaid

charge sheet cannot be successfully assailed at least

at this juncture.
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3_ Present OA, in the circumstances, is dismissed

in limine. It, however, goes without saying that it

will be open ^o the applicant to agitate all the
l\S If C.=-C5>^ct.issues raised by him in the present OA^in disciplinary

proceedi ngs.
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